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REPLY ON BEHALF OF RESPONDENT NO 1, 2 AND 3 - THROUGH
DIVISIONAL FOREST OFFICER NURPUR.

MAY IT PLEASE YOUR LORDSHIPS:-

Preliminary submission: -

1.  That Sh. Durgesh Katoch has filed Original Application No. 1074 of 2024
titled Durgesh Katoch vs. State of Himachal Pradesh before the Hon’ble National
Green Tribunal. The matter was listed for hearing on 21.08.2024, and after hearing
the parties, the Hon’ble Tribunal was pleased to constitute a Committee
comprising (i) the Divisional Forest Officer, Nurpur Forest Division, (ii) the
Regional Officer, MoEF&CC, Chandigarh, and (iii) the District Magistrate,

Kangra.

2. That, as per the order dated 21.08.2024 passed by the Hon’ble National
Green Tribunal in the above-mentioned case, the Joint Committee was directed to
visit the site, ascertain the veracity of the allegations regarding illicit felling of
khair trees in the area concerned, determine the number of khair trees illicitly
felled, and suggest appropriate remedial measures. It was further ordered by the
Hon’ble Tribunal that the said exercise be completed within a period of eight
weeks and that a factual and action-taken report be filed before the Hon’ble

Tribunal within the said period.

3 That, in compliance of the order of the Hon’ble National Green Tribunal, the
members of the Joint Committee, namely the Divisional Forest Officer, Nurpur
Forest Division; the representative of the District Magistrate, Kangra, i.e. Sh.
Surender Thakur, Sub-Divisional Magistrate, Indora; and the representative of the
Regional Office, MoEF&CC, Chandigarh, i.e. Sh. Sunny Goel, Technical Officer,
visited the site/area in question on 03.10.2024, 22.10.2024, 24.10.2024 and
75.10.2024 and enquired into the matter in detail by examining all relevant aspects.
The said Committee, after ascertaining the veracity of the allegations regarding
illicit felling of khair trees in the area concerned and upon completion of all
site codal formalities, submitted its report to the Hon’ble National Green
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4. That the matter was inquired into impetially by );l-]eai?/lcn(:mcplainant. Thf;:;

duly associating the local residents as well as the E}lgl?gclt(i:()ﬂ to the Joint Inquiry
. . . I ny o

exist no valid or sustainable grounds to raise any hje Hon’ble National Green

Report submitted by the Joint Committce before t . -
Tribunal in the present matter. It is further submitted ~ that

applicant/complainant, namely Sh. Durgesh Katoch, Resident of Village M:ahtgll,
Post Office Dhiala, Tehsil Indora, District Kangra, Himachgl Prade§h (herc.:ma ter
referred to as the “applicant/complainant”), remained dissatisfied with the inquiry
proceedings throughout, without any justifiable or cogent reasons wl?atsoever.
Thus, in view of the facts and circumstances stated hereinabove, it is evident tf_lat
the original application as well as the objections filed by the applicant to the Joint
Committee Report are unjustified, baseless, and devoid of merit and, therefore,
deserve to be dismissed.

Para wise reply to the objections filed by the applicant/complainant to Hon’ble
National Green Tribunal on the report of Joint Committee:-

1. That the contents of the this paragraph are wrong and hence denied. The spot
inspection was conducted by the Joint Committee well within the stipulated time,
and the report was submitted to the Hon’ble National Green Tribunal through the
coordinating agency via the official e-mail of the Hon’ble Tribunal within the
prescribed period. However, the Hon’ble National Green Tribunal (Registrar
General), vide Office Order No. NGT (PB)/Judicial/16/2020/390 dated 04.09.2024,

ordered as under:-

“It is hereby notified for information of all concerned parties/counsels that,
henceforth no pleadings/report/ documents, etc. in pending case will be
accepted  except  through  E-filling  module of  NGT.
Pleadings/reports/documents, etc. filed through E-mail will not be taken on
record, unless otherwise directed.”

In view of the aforesaid Office Order, the report was thereafter filed before
the Hon’ble National Green Tribunal through the e-filing module of the Hon’ble
Tribunal.

2. That the contents of this paragraph are wrong and hence denied. In this
regard, it is submitted that, for the purpose of ascertaining the veracity of the
allegations regarding illegal felling of trees in the area concerned and for
determining the number of trees allegedly illegally felled, the Hon’ble National
’é}qfé‘e?:? | ibux}al, vide its order dated 21.08.2024 (para-3), constituted a specific
“wiRittee. There was no direction or order of the Hon’ble Tribunal

€ association of the applicant/complainant in the inquiry process.

uR &
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. . . : justi d
Notwithstanding the above, the Joint Committec, m.the mtf:rest. of Juzzzzi;gs
transparency, associated the applicant/complainant during the inquiry pro -

: i the
However, the said bona fide action has not been aPP"ec’gie b?z:tions
applicant/complainam and, instead, he has raised baseless and untenable 00]

in this regard.
f the submission made

3. That the contents of this para need no reply in view ©
in para supra.

4.  That the contents of the said paragraph are wrong and hence denied. AS P

the official records, the old Khair tree stump found by the Inquiry O:’Jommltt;e in
Compartment C-5 of Bheri Forest was felled for cremation purposes 11 accor"ancle
with the customary rights of the local residents, as duly recorded 1n .the Wajib-u -1
Arz. The said felling was lawfully carried out and was duly ente.red in :che ofﬁqla
records, namely the Death Register at Serial No. 109. The Khair tree 10 question
was felled for the cremation of Smt. Soma Devi, wife of Sh. Munshi Ram, resident
of Village Dhiala, who expired on 29.01.2024. An attested copy of the relevant
entry of the Death Register is annexed herewith for ready reference as Annexure

R-L

As per the allegations Jevelled by the applicant/complainant, the said Khair
stump was shown 10 the Joint Committee on 03.10.2024, i.e., after a lapse of
approximately eight months from the date of felling and after the passage of the
monsoon season. It is a natural phenomenon that coppice shoots emerge from a
Khair stump during such 2 period. To further corroborate this fact, the statement of
the Village Pradhan is annexed herewith as Annexure R-IL Thus, it is evident that
the objections raised by the applicant/complainant are baseless, misconceived and

unsupported by any cogent evidence.

5 That in reply to this para, it is respectfully submitted that in each and every
case of illicit felling detected or noticed, due cognizance of the forest offence has
been taken by the concerned field staff of the Forest Department by issuing
Damage Reports and/or by lodging complaint applications with the concerned
Police Station, as per the prescribed procedure. In cases where the matter wa
;Zf:fsgt z;ontl‘:llefPoIic? Department, regular follow-up and status reports have alsz
) ) e ;
ik concemez;io?; :;1;2 ttoﬁfgne. It is reltergtm?d. that .due cognizance has been taken
aff in all cases of illicit felling.

It is fu '
is further submitted that on 21.04.2024, the matter relating to illicit felling

of Khair trees in Bheri For

- t was dul

. Indora, by th o y reported to the concerned Poli '
5 S oy ey s oo et Block (ndoms Range] Sh. Adwinder
e _ﬁaﬁffw “Sharma Th:e s;)ir;lg CWIth l’the concerned Forest Guard ﬁhiaia Beat, Sh
AP V9 omplaint : ’ , DA
-—"5“-?7,?,-}}’ z) P was duly received by the Police Station,
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P ' - he top righy
s endorsed on't P Tight)
: datc ”1.04.2024’ e R number has alsg
ide receiving No. 160/Dasti datcd-' receiving
lct(li'ﬁ::" (\:;’d&?z{;:llsliim Annexure R-IIL };pc ;?[?cer Annexure R -IV.
been reflected in GD No. 040 dated 27.04.2024. e JaridE, i
Forest OHI®Z tly and
i itted that the Rangeé lnadverten y
: b ﬁ.n:ther e Indora Forest Range, has 21.04.2024 as an
holding additional charge of 0 dated

) . er i.e. 16
erroneously referred to the said receiving numb nservator of Forests,

itti ssistant CO *
FIR number while submitting the report to the A S rewith as Annexure R-V.
Nurpur..A copy of the said communication is annex

st offence has been duly

: fore -
It is humbly submitted that cognizance of every e Joint Committee has

t
taken by the concerned staff of the Forest Departr,nent Nanﬁonal o o Tribunal. No
correctly reported the factual position to the HOI.l ble Na e s sllaged By fhe
attempt whatsoever to mislead or create any misunderstanding,
applicant/complainant, has been made.

6.  That the contents of this para are wrong and hence denied. It 1st subrl?lt:}i:
that the applicant/complainant himself led t_he Joint Comn‘.utt%/ 0 Ei -
spots/areas in question. With respect to the said spot, the z-lpphcant complainan
showed the Joint Committee a pit and alleged that a Khair tree had. been f:ut,
removed, and that even the remaining stump had been uprooted. Upon inspection,
the Joint Committee rightly recorded the spot status as “nothing found” for want of
any corroborative or supportive evidence to substantiate the said allegation. No
remaining roots or other physical indicators of tree felling or uprooting were found

at the site which could suggest that the pit was the result of uprooting of a Khair
tree, as alleged by the applicant/complainant.

7. That the contents of this para are wrong and hence denied.
8. That the contents of this para are wrong and hence denied.
9.

That the contents of this para need no reply being a matter of record.

10. Tfuhat the contents of this para are not correct and hence denied. It is
respectiully submitted that the inspection of all alleged s arri '

. ; . ots was ¢
Joint Committee in association = led out by the
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an apparent intent to unnecessarily complicate and prolong the proceedings, the
applicant/complainant alleged that the entire UP-Bhedi Forest, having an area of
approximately 870 hectares, ought to be inspected by the Joint Committee.

It is submitted that UP-Bhedi i.e. Un-demarcated Protected Forest

comprises an undulating terrain with dense undergrowth and is not a contiguous
forest block, having numerous intervening private land parcels. In view of the
nature, extent, and terrain of the forest area, it was neither feasible nor practicable
for the Joint Committee to inspect the entire forest, particularly when the original
complaint was confined to specific identified spots. The matter was duly discussed
with the applicant/complainant; however, he did not agree to any feasible or
practical course of action and persisted with unreasonable demands, thereby

adopting dilatory tactics for reasons best known to him.

Further, the applicant/complainant addressed a complaint dated
04.10.2024 to the Deputy Commissioner, Kangra, with copies marked to the
Hon’ble National Green Tribunal, the Regional Office, MoEF&CC, and the Sub-
Divisional Magistrate, Indora, levelling vague, unsubstantiated, and baseless
allegations against the members of the Joint Committee. Despite the same, the
Joint Committee, in the interest of fairness and transparency, again afforded the
applicant/complainant an opportunity to point out the alleged spots of illicit felling.
Consequently, a total of sixteen (16) spots were shown by the
applicant/complainant to the Joint Committee, all of which were duly inspected.
The inspection process was concluded only after the applicant/complainant
confirmed that no further spots remained to be shown to the Joint Committee. The
allegation that all the spots were not visited is incorrect and accordingly denied.
The Sub-Divisional Magistrate, Indora, despite holding multifarious administrative
responsibilities, personally visited all the spots shown by the applicant/complainant
along with the members of the Joint Committee and was satisfied with the
inspection carried out. The personal allegations levelled by the
applicant/complainant against the Joint Committee members are false, baseless,

and motivated, and have been made with malafide intent.
That the contents of this para need no reply in view of the submitted made in

11.
foregoing paras.

12. That in reply to this para, it is respectfully submitted that the Joint
Committee, associated the applicant/complainant with the inquiry and afforded
him full opportunity to lead the Committee to all spots as per his own allegations.
The applicant/complainant fully availed the said opportunity and himself led the
JgintﬁCqmmittee, along with his associates, to a total of sixteen (16) spots, to his
.“lg.},(iéﬁiplq%,satisfaction. The Joint Committee concluded the spot inspections only
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rther spots remaineq
. 11y stated that no fu
after the applicant/complainant categorically state

to be shown. pot inspections, which

int during the:s id he raise an
i ' ighlight that at no point inant did he r Y
-l pRacineny 1o higetls f the appllcantfcomplaalvage Khair trees of

were conducted with due association of v (70) S .
issue or allegation regarding the checking of sevzin dysévelz ty (70) dry Khair tre:@cs1
the year 2024. As per the official records, the s e Compartments C-24 an

ertain to salvage Lot No. 36/2023-24 of UP-115 Bhe l; e duly permitte A for
2-2‘7, having a total meter girth (MG) of 38.37, v;lhlielevant record is annexed
felling in accordance with the rules. A copy of the

herewith as Annexure R-VIL.

: : the Joint
It is further submitted that the applicant/comp lamant.hmclise{i lsge (01) old
Committee to Compartments C-24 and C-27, wherein he pointe Ktil .r stumps in
dry Khair stump in Compartment C-24 and two (02) old air
Compartment C-27.

Upon verification, it was found that the said stumps Pertained to old salvage
lots and had been felled by the Department in accordance with due proc.edure.. Both
the compartments were thoroughly inspected by the Joint Committee in j[h.e
presence of the applicant/complainant. No other spot or instance of alleged illicit
felling was shown by the applicant/complainant during the said inspection.

The objection now sought to be raised by tie applicant/complainant is an
afterthought, raised with malafide intent only to unnecessarily prolong the
proceedings and to harass the respondents, particularly in view of the fact that the
Joint Committee report has clearly exposed the baseless and false nature of the
allegations made by the applicant/complainant.

13.  That the contents of this para are wrong and hence denied. Tt is submitted
that after completion of the spot inspections, the applicant/complainant was
requested to give his statement; however, instead of furnishing the same, he
submitted a pre-written, computer-printed document, which was in the nature of

another complaint containing personal, unsubstantiated, and b
against various officers.

aseless allegations

The applicant/complainant was duly informed that all his concerns, if any
relating specifically to the spot inspections conducted by the Joint Committeé
would be appropriately recorded. Despite being afforded this opportunity, the

o cessarily complicate the

{on process, for reasons best known to him, Accordingly, the

egatighIevelled against the official staff are wholly false,

= baseless, and denied.



s respectfully submitted that the GPS

coordinates reflected in the Joint Committee report at pages 10-47 are recorc'led in
degrees, minutes, and seconds (DMS) format, whereas the GPS coordinates
mentioned in the annexed photographs are recorded in decimal degrees '(DD)
format. Upon conversion of the units, it is evident that both sets of coordinates

correspond to the same locations/spots.

14. That in reply to this para, it i

It is further submitted that the photographs were taken using a mobile phone

through the “NoteCam” Android application, which requires active internet
connectivity for recording GPS location data. The spots 1n deep forest areas, where
internet connectivity was weak and inconsistent, normal photographs were taken

in those spots.

Further all members of the Joint Committee personally visited each and

every spot and thereafter prepared the report, wherein no adverse findings, as
ded. The objections

alleged by the applicant/complainant, were observed or recor
now sought to be raised by the applicant/complainant are false, baseless, and have
been raised only with the intent to unnecessarily prolong the proceedings and to

harass the respondents, and are therefore denied.

5. That the contents of this para are wrong, hence denied. The
applicant/complainant was given full opportunity by Joint committee t0 show his
version of allegation. After that, 100% checking of all compartments were done by
department itself and report was submitted to Joint committee. It is wrong to
question the report just for want of corroborating photographs.

16. That in reply to this para, it is respectfully submitted that the trees in
question were felled by local residents in exercise of their duly recorded rights as
entered in the wajib-ul-arz, and the same was thereafter duly intimated to and taken
on record by the Forest Department in accordance with the prescribed
procedure.The matter was again freshly inquired into, during which it was found
that the said trees were felled by Sh. Omkar Nath, resident of Village Dhiala
Tehsil Indora, District Kangra, H.P., for the purpose of Bhog/Teharvi ceremony oi‘
h'!s father, Late Sh. Prem Nath, whose cremation was performed as per Samadhi
vidhi. No illegality was found, as the trees were felled strictly in accordance with
the local customary rights, and therefore, the objection raised by th

applicant/complainant is wholly baseless and denied. . __ g ‘y_ o

o

el Do, |
-~ —— m'. . . .
That in‘feply to this para, it is humbly submitted that the said matter was

d Ig&r_l ia{jas found that a bonafide mistake has been made by concerned
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staff. It was found that same entries ha

104 of Death register. _ ;
. 5% ainst
Necessary disciplinary action has been initiated ag

ve been mistakenly made on Sr.No. 102 &

concerned forest

staff. he

That in reply to this
applicant/complainant has mentioned the
“yulnerable”, which is not true. On the contrary t

- . ; ) 11
India as well as in lower Himachal Pradesh. The fe . cts/Rules.
land is allowed and is regulated by forest department as per various A

Even the felling of Dry Khair from forest land is departmenta.lly u?cll_leﬁﬁl’if;z
through- Salvage Lots. It is also pertinent to bring into kind attention of Hon ;
Tribunal that recently the silvicultrue felling of Green Khair trees from fores-t lan

has also been allowed by Hon’ble Supreme Court order dated 10.05.2023 in L.A
No. 87648 of 2020 in Writ Petition (c) No, 202 of 1995 —~T.N Godavarman

Thirumulkpad Vs Union of India & Ors.

it is further submitted  that

i i e as
Acacia catechu 1.¢. Khair tre .
his tree is quite abundant tree 1n

ing of Khair tree from private

para,

18.  That in reply to this para, it is respectfully submitted tha\E the matter was dl.lly
inquired into with the Pradhan, Gram Panchayat Gheta, Tehsil Indora, H.P., with
reference to his statement dated 29.10.2024, which has been filed by the
applicant/complainant as Annexure A-4 before the Hon’ble National Gr§en
Tribunal.During the said inquiry, the Gram Pradhan could not state anything
regarding any alleged illicit felling. His statement was accordingly recorded, a
copy whereof is annexed herewith as Annexure R-VIIL In the said statement, the
Gram Pradhan categorically stated that neither had he received any written
complaint regarding illicit felling in Gram Panchayat Gheta, nor had he received
any information whatsoever about any such illicit felling in the said Panchayat.In
view of the above, the earlier statement of the Gram Pradhan, dated 24.10.2024,
stands contradicted by his subsequent recorded statement and, therefore, lacks

evidentiary value. Thus the contents of para lack merit.
Final Submission and Prayer

In view of the facts and circumstances stated hereinabove, it is respectfully
submitted that the Respondent Department has, over the last two years, undertaken
sustained, sincere, and effective measures for forest protection in strict compliance
with the statutory mandate. As a result of confinuous vigilance and enforcement,
é%’t cases of illicit felling and other petty forest offences have been detected,

E’f&t »damage reports and mandatory statutory action has been duly taken in all
hngdies by the concerned forest staff. Further, seven fresh cases have been
cgfered under Section 52-A of the Indian Forest Act, 1927 for confiscation

S
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g ;?;;_T::;tri‘(g; 01:1 VGI;IC]ES and forest produce involved in forest offences, aqd

B orders have already been passed in five pending cases under the said
i hlswn. It Is also pertinent to place on record that, through coordinated action
Wik e Police Department, a notorious and habitual forest offender, namely
Balwinder Singh alias Bunty, has been apprehended vide FIR No. 0080 dated
06.09.2025, Police Station Fatehpur, who has been involved in approximately 30
cases of illicit felling and other forest offences over the past 15-20 years. These
undisputed facts clearly demonstrate the Respondent Department’s proactive
approach, due diligence, and commitment towards forest conservation.

The allegations raised by the applicant are therefore baseless,
unsubstantiated, and contrary to the record. Accordingly, it is most respectfully
prayed that the present Original Application may be dismissed as being devoid of
merit, with no adverse inference against the Respondent Department, in the interest
of justice.

Boawnt, Officer
"ﬂflﬂbﬁi_gnﬂ Divivon
Nurour, HP—

TR s s
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; gFIDAVIT IN SUPPORT OF REPLY OF ORIGNAL
3 APPLICATION No. 1074/2024

?@i"" DL Eandeep Kohli HPFS S/o Late Sh. Manohar Lal Kohli aged 48

@I,lpahon Govt. service resident of Forest Colony Nurpur

t ygvorkmg a Divisional Forest Officer Nurpur, Tehsil Nurpur,

ct.°Kangra Himachal Pradesh do hereby solemnly affirm and

has been drafted at my instance and

5
_‘That accompanying reply
“%ontents of Para 1 to 18 of the reply on merit & Para 1 to 4 of

: prelnmnary submission is correct and best of my knowledge.
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T s
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nentis Inetified by Sh.

2. I, further, declare that contents of above affidavit are also true and

ial has been concealed there from.
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General Diary Dotails L S aTed
(TrSTTET @ faaiun) \

v_j'l'lr o L
Y T G )

State (UFay; HIAGH AL PRADESH

o | P.5. (M) INDIIRA
District (W1): POLICE DISTIRGT NURPUR S

a) G.D. Ho, (Ot & 3:040

b) G.D. Date (Derapem n'.tlldn}::'?f[i'ii'.’o?d O8:68.57 PM
€) GO Type (Qannui Yai): Arrjval

t) Name of Writer and Rank (W21 an sug ANW@): PCY Vishal Chaudhary
e} Entry (for Ofticar) wfat® (aianf & faw)y: HeMaunty Guleria 1187

1) GO Subject (Ot Wways aady & que 24 4 weamie
g) G.D. Brief (Quateman wiidpn): ‘

T Ay el @ Teh v A ma an waiE

Sl N e o7, 408 T wary RSkt sl qul & gerr Tug 7. 53 Il g5
& eI, TGN grAT ferenrar e 160/ fomras 21-04-24 AT A g aiftaer nen SRz 1y
aj W T -?f‘_fj T[T TGl &1 & gise uT 3 {f | SR aTET Blelrel ¥YRT T eUTerr A1 & g 24
wieg s @ eardier cafn awe fig A Rig Prardl e ageldl T, carn ag gl forar amrer 4t b
N U FIER 7 AT Rivalt 111 e el eieh 1R S G 1A G o Wt i s 2, A AT
gt g Tear wofer e o g 26 ad wr e dieaneiee, 1orar T 1 Fles e o 1 e ittt 19
"zt P o B S W et et A au ) e i Wi a4 seTg § S an dv
At Ale i A & aw de i amie a e e § | e St @i 900 dazue i dwi g
e stflaiyl 4 SEaEE Ba 8 Gisi gan B ge dle b ey | E
TeTter & T 3 R sendy vanere 3 A A

B oamien & el AR s e & i
wd % Ty e g ngA

ST 3 I AT EA & 1 s gl een @t g A aer
| i 1 Thl W T ST & 1 EArel S1¢ & STer UP-115 18, C-10,6-11,6-12,C-5,C-
24,C-26 1 g e A B e a2 i) A ST and e ugd @ e g i @) 7 41 3 BEl W ol &
R T S @ e wht i R iy R i ey s siad wd o Hrerm wzwr b w5 e
et ErarSt 3 i eiar o @ g A a O T OR Mg e TR id g1 33 1 suot dig o e
U-115 +91, C-10,6-11,C-12,C-5,C-2:4,C-26 UN DUMARCATED PROTECTED FORLEST Zel & 4T
2l B0Ys TR T GETE FAT @i & I fir on w1 i Tgn 2a g A EE fa g 1 ganas
TS GAURAY SHARMA BEAT DHYALA @1 BO iy 30} aiud ganed adc aarg e ¢ ATTESTED
MOUNTY GULERIA HC 18 VO PS INDORA PD NURPUR DIST I, KANGRA gmafeidl YiErn- e
cutA o T EIAE < et T et le A A & g o B 1 e pe T sAr gt @ s el anm g a
e F udiE g g 8 R A Fenft wufde 1 & @am

i e & o gede & FEEET ga A A
Talgn Wi ST B | fow T @ fEE g6

Tt i g S wd ) s g aeef i g wnd qest e
EEL S i) et g2 el e 7 g SR ) TR A S SO ATa @ 39T
Sl e TR
signetuare (et !‘,j_)
be Nama (1171 Mool Guloni
L} Rank (Ug): 1T
E No. (i) 14 ]
Range Forest Officer
Indora Forest Range
at Bhadroya Distt. Kangra (H.P.) i i
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prated phadroyd
Iroim: nspechon

¢ Nurput

00872024
Cominittce

To =A

Rm\*lvd sIr,

gubject: - Complaint regarding ™ Jangal t¢ Ingatar avaldh tare
dhyals bhedi k Fgd Va BO ke Ahilaf Shikayat paira, e se khair ke prido k katai wa jad se ukhade jane k chalet

Respected sir.
O the matter cited above with rele
erence b dettor po S17 dote
: o ‘ = A - aleed 3OO0 [ ’ - .
Jorests of Dhiala Deat of Indora Forest Range on dated 07082020 the undersigned visited 1f '|””TL o lf:r;' ' H“ﬂ:" I};t
! wowile along wi nrest Stal

Forest Reyvenue statl along w ith the complainer

The details of all site are given below.
55 . Near nalls ! z L N
1) Sitee1 . = Near nallah and Agricaltural Fields - 02 Kuir stumps were Found on the land khata/ KHA TOND 70 kiwm

beanng Mhasm no. 368 gair munkim natlah Malkiat sark i

. [\ o natlah Malkiy atsarkar Himachal Pradesh, khana khast a1 tabhe hahuk

tuﬂanqﬁmﬂl altehal pool. Report is Submitted by Kanungo Forest w/o DFO Nurpur. Action I:":l':‘” L hdl‘luh o :
160 Jated 2104 2024) ! aken report - FIR | odged (FIR S
S Vi . 2 x Lo

_}_b-ltc-.., ‘T‘\:l::?dl-“gﬁ 1 ou.mi l.t'l'l llu)land having khata/khatom77/1 I8 min bearing khasra no. 1R% kisam jangal mahfura
‘?’:n i cJL;,“a Malk.iyal sarkar ‘F'l“i\‘_“hii] Pradesh khana kasat andraz kshza van vhivahg tabhe vartandaar risarbh pool. Report s
:,_, . ritted by kml{ng:ﬂ l-nhr\st oo DFO Nurpur. No action taker Report is required on this matter,

] L\udc -3-me khg:‘r tree found letled (Near ?hamshnn Ghat) on the land bearing khasra no. 476 kisam jangal mchfuza Craif
mehduds. Report is submitted by Kanungo Forest 0/o DFQ Nurpur. This khair tree used for crimination and entercd into Jeath

revrstered (copy Enclosed)

-t‘i Site —l'*— 2 old tetled Khair stump on the land having khata/khztonil 84370 min bearing Lhasra no. N1kisam jangal mchfuza
Gair mchduda .‘_U:LI}.:_\ at _sarka: jimachal Pradesh bargana kasaat andraz habza van bhivag tabhe bartan bartandaar risarht porl
Repe- 1s submirrsi by Kanungo Forest o/o DFOY Nurpur/Action taken ~pori — DR na. (43/26INFD is issued or: the nomie of

105 3 no < of illicy felled Khair trees were tourd
asra no. 612,529 malkiyat sarkar
jangal mchiuza aair
znad therd

affeader
590
(list encloseo i v
Himachal Pradesh. khana kab
mehduda 1t ven <fitlicult to trace out the actual peried i

were nu copies it seems that during the salvage lot of dry khair
hammer marking. 4uo.s of pits were found but no sign of illicit
aleng with the complainant investigated all the nearby arcas an

atached.

s 1 af whoic compannient — During the inspection of site
of very old khair stumps were found {list enclosed) on the land bearing kit
ut andraaz kabza van vhivag tabhe bartan bartandaraan alaatbal pool kisam
n which these khair trees were felled. They were very dn
trzes they were felled as some stumps still have the saivage
felling was found. Instead of that, the whole team. the = hale tcam
d no sign of illicit telling was tound. The report of compiamer i

-

Apant of this the local community use the forest wood for the crimination. The statement of local badies and Panchay at Pradhan

is also anached.
nplaint must be dismissed. As Such False complant and repon

Other than this there was no sign of Hlicit Felling hence the cor
decrease the morale of honest filed officers.

Enclosed. -
1) Statement of complaincr

2) Photographs of Sites

3)  Statement of local Bodies/ Villagers of Mandholi

4) Swutement of Panchayat representative Pradhan Gheta
This is for your Kind information and further necessary action please.

Inspection Committee
. Sh. Ashish Kumar RFO Indora Chairman ~

2. $h. Rajesh Kumar, BO Rehan - W
- -_’__,/

£ P v
551V T % Kumar, BO Sadwan- ?He 14 om Hrain'y om  fhat d’(?)

a. Sh./lirithik Koundal, wn:‘ @ ‘
4\%@& Beat T ' MQ

Range Forest Officer
indora Forest Range
at Bhadroya Distt. Kangra (H.P.)
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Spot inspection of

all § sies as w ¢l as demarcation of doyby ful mreas was done by
# ¢y committec on 0715
? 2021

AnnouuAs R;ﬁ

and fonnd as

“ll\lln \ e -
%ﬁ_ e — Type of Land Forest sump  TStemn—Tcre—
no Species | (As per Girth l(nll:l';-!:, . r.l's [ Whether -—”Rcmarlu i)
demnarcation In(cm) th) | Location cognizance |
Report) take in '
form of DR/
| R, s 1 _ FIR etc.
1 Khair___ [ gair nunkim mllah [ - o g - R 5~ Nl
Khar | Malkiyat sarkar : T L IR odged | - |
Himachal Pradesh, Fresh ’ 1R Lodged 1
Lhann khast andraj
tabhe hakuk bartan
bartandaraan altehal 2
e pool Y '
3 Khair jangal mahluza gai % ; — ]
Jn'u:ﬁdud:l Mnlkif:::t“ B Mty i Na Action Standing
sarkar Himachal Required Iree Found |
Pradesh. khana '
kasat andraz kabza
van vhivahg tabhe ,
vartandaar risarbh |
pool i
2 Khair | kisam jangal l 94 Old - Entred into | Felled by _1|
mehfuza Gair death Locals for |
] mehduda Registered Crimination !
et A urpose
A e T~ Olkisam jangal = 59 0ld - DR Issued I-P."P" _j'
Khair © | mehfuza Gair = B8 old - DR TIssued B
mehduda Malkiyat
sarkar jimachal -
Pradesh bargana !
kasaat andraz kabza
van bhivag tabhe
bartan bartandaar
risarbh pool
5 Khair malkivat sarkar Up- 115 111 Iresh 32.154572 | FIR Lodged | -
Himachal Pradesh, | Behric-10 75.831959 o
Khair khana kabut 114 Fresh 32.154354 | FIR Lodged | -
andraaz kabza van - 75.8319359
Khair vhivag tabhe bartan 119 Fresh 32.152563 | FIR Lodged | -
bartandaraan 75.828347
Khair alaatbal pool kisam 80 Dry and - - Very old
jangal mehfuza gair very old stumps.,
Khair mehduda 86 Dry and - - some are
very old compleeh
Khair 90 Drv and 5 - rotten off.
very old They may
Khair 90 {Dry and - - have felled
very old d“""_'g
Khair 93 Dry and - = previous
verv old salvage lots
o il Ladgd o ‘ it - l.ul
¢ e 75 ?3\“‘:‘[‘3 n0.26/2011-
Khair | 90 Dry and - A 12
very old (List
} enclosed)

Indor

at Bhadwyi D
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No.___ (ti)_f\, sl 'ﬂ.q’

. L —
Forest Deportment, Himachal Pradesh.

I'rom:
Divisional Forest Officer,
Nurpur Forest Division,
Nurpur ‘
To:
The Divisional Manager,
H.PS.1D.ClLtd.
Working Division,
Dharanshala.
. —- _ r
| Dated: Nuepur, the ‘ o) IJ(‘Z_L] L‘Qw
'. Subject J2evised handing over of Lots t¢ HPSFDCL for exploitation during

2023-24.
' “ S,

N, 36/2023-24 dry Khair alongwith marking lists of the concerned lot for further necessary

Enclosed please find herewith General Abstract of (Salvage) Lot

Plensz acknowledge its receipt.

Encl: A above,

Yours faithfully,
g
Divisional Forest Officer, 01
. Nurpur Forest Diyision, \
. ) Nurp
i 9 i e 7y Q0L ST
At ] B e No. | {Z_J_E_) =) \EELI Dated: Nurpur, thu_l|L S-i oﬂ{ { 90

1. Copy  alongwith marking abstract is forwarded to C.C.F.
¢ Dharamshala for favowr of information please.
2 12 O. Indora for information and necessary action. He is directed to

hard cver he revised Lot No, 30 /2023-24 drv Khair to HPSFDC Ltd. under receipt at an earty
fars Cine cony ofinarking abstract i« also enclosed herewith for record.

-

Encl: s ubove.

#

. . - ¢
Divisional Forest Officer, &
Nurpur Forest Division, +

G b

s Al r
L T e BT S kT R

i YT A il
P————
e e — —

ak Bhadroya ODlstl Nacgia (i1,
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* & GENTRAL ABSTRACTOF BEAD DRY STANDING/FALL ‘-""M"“—&'YL
|

ANAIPROOTED TREES TO RE HANDED OVER TO H’P“’i C LFD. FOR EXPOLITATION

l
| e A DURING 202324 IN NURPUR FOREST DIVISION, |
V—“t No | Nameof I|Compy |Area Warking  |Kind of Sqesles Classiticstion |
! E Forest : (in Cirein Minrking (Marked I
| __,_li = | {hae.) f
I 36:2023-24 4 UP-115 Bhi | 1 Whair iy ETE imim i i
\ ! icoa \ 7.68lPLwe = ks
: i 1 = DA, Fil 11 s i i 22 | a2
i 1 Totni ii & EE I R 22 14,12
i iC-27 56.58{PLWC FFit 49 & s 16] 6l 48 [ 2415
i E Tota! Af 4 0 a 1] 45 24,15
\ l i ot L GoTotal s1 | 12 t el o 70 | 3827
! \ | | 1 aaes 2321 | 835 0 0| 7@ | 3827
|Name of Marking Officer! Sh. Ashwinder Singh
,‘\ | | RO Gangain v Vi iC [ iD | iR | Tomi | M.G.
¥ | i |  KhairDry | 51 12 610 0 | 70 | 3827
(| i | 2&tt | 835 EEEXRE RET
\ | Hammer used 13/NFD/2023-24 oR: |
| Date of Marking 07.08.2023 —= i

0

L

Divisional I:‘E;:'s{ f};ﬁccr,
J‘. \ﬁ Nurpur Forest Divisien,
b Nurpur, 1 Ol [ o
)8 be A
A/
e

Rang ost Officer
{ndora Forest Range

at Bhadroya Disit. Kangra (H.P.)
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iNTHE courT or JON BLE  NATIONAL ChEe6r TRIAY NAL ﬂuua FAL/ Bénmc v

Suit/Appeal No. @‘,‘3"!’0?"'!1@2—‘1 Huggﬁmoﬁ%%m
In re:-
DuRtn £ KATOGH =

Plaintitf(s) or  Petitioner(s)

Appeliant(s) Complainant(s)
VERSUS

LOMe of wpP 2orl

e e CANBEED D'E{eol;dant (s)/ snondent!:l / Accused Know qll t&ww
t ese Present shall come that el L RSN
PIMLUONAL, o éf‘r“’ OF PALEE. ,,uuaf’d pu.r ul‘mlam-

Theabovenamed.....‘....MPONoeNl T ;9\ g-' D

\.l

do hereby appoint

Anil Jaeral | D383 ¥4
Uh- 109, blouk - 03 (Pe Ha W (ouRY .

(herein after cal!ed the advocate/s) to be my / our Advocate in the above - noted case authorize him:-
ABHATTLOF |
To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of apposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the |
prosecution on the said case. .

av \-

e e

Ele

Nn4

Ly 30N

Fa
53,

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And Ijwe undersigned to hereby agree to ratify and confirm all acts done by the Advocate or |:
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 10

And 1/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case Is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same Is pald up. The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and If the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my!our hand to these presents the contents of which have
been understood by me/us on this .JQh.v. (¥ &9&’ ..201 Accepted subject to the terms of

the fees.
e onm-m

. 1 1dentify the Signature/Thumb Impression “,'mmrblvlnon
N !3(%31 ( m Mﬁce. The Client.
Arul JarNPL
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